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Applicant, S.K. Mishra, in this Application 
I 

under Section 19 of the Administrative ·rriblunals Act, 1985, 

has assailed tge Unpugned order dated 20.1.1995 at 

Annexure A/1 where~y he wcs transferred from the post 

of Telephone Operator, Fatehnagar to the pGst of Trunk 

Billing Clerk at Udatp~r. 

2. we have heard the learned c~unsel for the 

applicant and have perused the reccrds. 

3. · The applicant 1.1as holding the post of 

Telephone Operator at Fatehnagar and when certain p0sts 

of ·relephone Operatozs klecame surplus due to the 

introduction of Electronic Exchanges, ~ specifi~ policy 

was laid dewn sy the Chief General Manager Telecom. 

in regard to transfers, p®stings and adjustments of 

the surplus staff vide Annexure A/5. An option was called 

for from the applicent regarding his posting ~nd he had 

submitted his option for the p$st of Telephone Operator 
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at Fatehn~gar itself. Thereafter,orders were issued 

for the transfer of the surplus st~ff v~de letter 

dated 2.11.1994 and eight Junior Telephone Operat~rs 

were tr•nsferred vide Annexure A/6. The challenge is 

based on the ground that the applicant has been 

transferred to another post i.e. Trunk Billing Clerk 

f0r whiah he had n0t opted and no training ~vas imparted 

to him. It is further c0ntended on behalf of the 

applicant that the order in question was passed in 

utter di.sregard of the pol icy laid down in Annexure A/5, 

dated 5o9.1990. 'rhe applicant has already made 

represent.at:icns ia regard t0 his grievance to Respondents 

No. 2 and 3. · The represe nta.ttens made by the applicant 

are still pending. · 

We, therefore, dispose of this O.A. at the 

stage of admission with a direction to Respondents 

No. 2 and 3 to consider the representations made ay 

the applictint i~ regard to his grievance in the light 

of the relevant rules. instructions and guidelines on 

the su»ject and take a decisiGn thereGn through a speaki~g 

order withim a period ef $ne monti1 from the date ef 

receipt of a copy of this ®rder. The applic~nt shall, 

hewever, Be free t0 file • fresh o.~. if he is ~ggrieved 

hty the decision taken on his representations. 

Let a ccpy of the O.A. »e sent to Respondents 

No. 2 and 3 alo ng\'lli th this order. ··. 
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